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DATE__QF _ORDER__:_ 1320621997,
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. - S.Narayan
‘ : Yo _ . ee. Applicant

And

1. Union of India rep. by the
Secretary, Cabinet Secrstariat,
Room No.8, 'B' South Block,

New Deslhi -~ 110 001.

2. The Joint Secretery (Personnel),
Ceghinet Secretariat,
Room No.8, ‘B' South Block,

3., The Director of Accounts
(Special Wing),
Cabinet Secretariat,
Est Block IX, Lavel V,
R.K.Puram,’
New Oelhi - 110 066.
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THE HON'BLE SHRI R.RANGARMAN ¢ MEMBER (A)

(brder per Hon'ble Shri R.Rangarajan, Member (A) ).
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(Order per Hon'bls Shri R.Rangarajan, Member (A) Yo

Heard Shri P.Bhaskar, counsel for the applicant and

Shri V.8himanna, counsel for the respondents.

2. The applicant in this U.A. was promoted as Sr.field Officer
from the post of Field Officer on 19-10,84. Earlier to the
introduction of the IV Pay'Eummission scalas, the scale of Sr.
Field OFficer vas Rs.650~1200 with a special pay of Rs.100/-.
After the introduction of IV Pay Commission payscales, the scaie
of Sr.Fisld Officer was revised as Rs,2000-3,500 with a special
pay of Rs.200/-pm. It is stated that the Sr.field Officer pro-
moted on or aftgr 1.1.86 wers drauing mur%than the Sr.fisld
0fficer promoted earlier to 1.1.86. The applicant herein submitted
representation for stepping up of pay on par with his juniors
who werse promoted as Sr.Field Officer on or after 1,1.86. He
was informed by memo No.SW/GE/2(6)/1113/629 dt,15-6-90 (Annexure-
III to OA) that the required details are being collected to enable
them to issue orders accordingly. It was siatad by the under
secretary . (WSU) in letter No.?/4/90-USU=1053 dt.9-8-30 (Anrexurs=-
-IU to 0OA) that Uide memo No.9/7/86-E.B 6772 dt.5-6-80 the éppli-
cant was informed that the decision of the Department of ’
Personel & Training and Ministry of Finame in the matteiZfad'@PT_
L\Resporﬂent No.3 in this 0OA was also requested to provide necessary
information for issuing proper orders expedetiously. Thereafter
also the applicant was pursuing the matter by filing reminders.
He was further informed tnat the matter is still under consids-

ration.
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3. As the applicant has not received any reply so far, he

has approeched this Tribunal by filing this G.A. praying for a
direction to the respondents to implement the decision with regsrd
to stepping up of pay as communicated by the Under Secretary
(Pers) in his memo No.9/7/86—E.8-6?7é dt.5-6=80 and act upon

0M No.9/1/92-Pers.B dt.26.4.94 and for a consequentisl direction

i

to pay the arrears vwith effect from 1.1.86.

—

4. As the applicant has ratired on 7-10-92; he has also prayed

in this 0OA for re-fixationef his pension onthat basis and pay-

ment of pengion arrears.

Se A short raply has been filed in this OA. The sum and

substance of this feply is that 1t was CONLEMPLELEL LU Louialy

the anomalous situstion .in the category of Senior Field Officsr
NI

by grant of @R benefit, It is further stated that the respon-

dents are making etforts to complete this process.[]The applicant

first submitted his representation way back en 30~5-90. It is

also seen that someg ingtructions have been recaiued.Fgom ths
competent authority but inspite of that, no final decision Has
been taken. Even today, no progress has bean made in regérd to
stepping up of the pay as requested by the applicant. the time
taken by the respondents is vsry abnormal. As the applicant Az
ey b P poie e
[_Fe® ired, this Tribunal cannot ﬁasszé'spectator._ Housver, the
respondents in their reply stateg that sincere gr?urts are being
made to complete ths process, I feel it is a fit case to give

another opportunity to t he respondents to take aLgecisiun. But

that decision cannot be taken aFtaré}apse ot long period. Hence

I stipulate that the decision has to be taken within 3 months
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from the date of receipt of a copy of this order in regard to

Pixation of his pay on par with his juniors,

G In the result, Respondsnt No,.,3 is directed to decide the

issus on or before 30-10-97, The 0.A. is ordered accordingly.

No costs,

(R.RANGARAJAN)
Member (A)
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Copy ﬁo:

1§,Tha Secretary, cgbinat Secretariat, Room Naia,
.. South Block, New Delhis

23 The Jeint Secratary, (Personnel), Cabinst Secrstariat,
Room Nos8, 'B* South Block, Nsw Dalhi

ABE Tha Dirsctor of Accounts (Sperlal Uing}, Cabznet Secéetariat, -

 YLKR

East Bleck IX, Lawael U, R.K.Puram, HNau ‘Delhis
3. Onag copy te [l .P.phasker, F'Er'""'ci-‘*i‘@,f‘l' i,dvﬂqra'}ﬂrj'i
54 Cne copy to Mr.V.Bhimanna, Addl,CGSC,CAT, Hyderabad-
€3 Cne copy to D.R(A), CAT Hydersbad.

7¢ Cne duplicate copyé , \
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